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IN THE CENTRAL ADNINISTRATIUE TRIBUNAL

JODHPUR BENCH -

JUUHPUR.
Date of Order: 3:8.95.
0.A.¥0.96/1995.
Bhika Ram eoe Applicant.
UERSUS
Unida of India &'DfSQI <.+ Respondents.

Mr. J. K Kaushik- Counscl for the applicant.
Mr. R, K Sonx, Counsnl forztha rsspondcnts.

. CORAM:

' Hon'ble Mr. Gopal Krishna, Vice Chairman.

Hoﬁ'ﬁii ﬂs‘ﬁéha Sin;édmiﬁ;stratiﬁd ﬁomber;

PER_HON:BLE MR: GOPAL KRISHNA :

”Shrf Bhika ﬁéﬁ'has pféYad in thié abplicétion
under Soctian 19 of tha Admznistrativn Tribunals Act,
1985 unnganggthnn-a that the respondents may be

d;r-ct.d ta fmnalis- the discipllnary procesdings

. oxp.ditiously within a period of one month and

_thlroaftar releass the r-tira& benefits i.s. D.C ‘ReGo,

Commuyatzon of Ponbion’.tc. w;th-hnld dum to thess
L

procesdings.
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,i/ﬁ” e have hoard the learned counsel for the

applicant as vell as fh-'lcarnod'codnSll for thi

Cﬂ&v&“ rospondoﬁts. The eodﬁsnl for the pértios haﬁc agriod
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to this matter baing disposa& of at the stage of
admission., The learﬁed counsel for the respondents
ddas not want to filé any raply to tha'applicatioa.
While ﬁpsted as Aséiataat Guard at ﬁéiangérﬁ,'thg
applicant was ssrved with a chargsshest for msasuxe

major panalty vide Annexure A/1 dated 21.1.87 in

“accordance with the proviéimns contained in Rule 9

of the Railuey Servants ( Discipline & Appeal )
Rules,1968, ( for short "the Hules®). gﬁbseqaeﬁtly,
ﬁhe discipiinary aétﬁarity‘abﬁdinta& an Inﬁuiry
foicerl If is stafad'éhat after facordind statéments

of certain uitnesses and the statsment of the applicant

tha Inqu;ry Bfficer had submltted hzs raport to the

1sc1p11nary autharxty ( Respondent No.3) but the

disciplxnary procasdings have not so far baan

: finalised. The applzcant haa retired on superannuatinn

. .. and -
on 30 4.94w/on1y provzsional pansion is being paid

to him.

3, It is trus that the disciplinary procsedings
égaihst the appliéant are péﬁdiﬁg for the lasﬁ more
thﬁn eight and a half yaars. S;nca the inquiry has ‘

already been camplnted and the 1nqu1ry raport has bsen

has already been acquitted by the learned Riskxiak

Additional Ssssxons Judga, Ratangarh, vide his
judgmant dated 3.5.95,
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4. In view of the facts stated above, we direct
the respondent No.3 i.s. the disciplinary authority

to take a final decision on the inquiry report within

a periad of 6 months from the date of recoxpt of a

!(/\ (JLMK '

( Usha Sen "~ ( Gopal Krishna
Member (Adm. Vice Chairman

VoS /M.
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